
• 

• 

CENTRAL ADMIIITRAnVE TRIBUNAL 
ALLAHABAD BI!ICH 

ALLAHABAD. 

ORIGINAL APPLICATION N0.304 OF 2006. 

OPil COUBT 

AllAHABAD THIS THE 11 TH DAY OF SEPTEMBER 2007. 

Hon'blt a Jyatlg Kbtm Knn. Y.C. 

Chandra Prlktah Sherme, S/o Lite Shrae Rem Shtrmt, Rio 568 

Brthempura Bhor, Blrellly U P. 

(By Advocate: sn R.C. Plthek) 

Versus. 

. ............... Petitioner 

1. Union of lncll throu"' the Secrettry for Communication, Minlltry of 

Communication (Department of Posts), Government d lnctt, Dtk 

Bhe....,.n, New Delhi. 

2. The Chief Post MtllerGeneral (CPMG), U.P. at Ludcnow. 

3. The Director, POliti .Accounts 0/0 CPMG, U.P. ctcle, ludcnow. 

4. The PMG, 010 PMG Barely Region, Clvl Unes, Barely. 

5. The Sr. SUpcl. Of Poll omcea, 0/0 SSPOI Divilion, Btrellly . 

6. The Sr. Pott Mester, Head Post otlk:e, Barelly 

.... ... ........ Respondenta 

(By Advocate: Sri S. Sin"') 

ORDER 

The applicant - Chen Prlkalh Sherme, W.o retired on 31 .7.2005 

from the post of Postman (Sortilg 0V111eer Ctdre), II prayitg ftr the 

folowlng rellef(s):-

•cl) !slue sulable order or dllection bV way of centorart qualhing 

the order dlttd 20.1.2006 shOVtfl as Annexure no. 1 to this O.A 

(I) Issue sulttble order or dlnJctlon by wey of mandtmus dlrectilg 

the respondent nos. 6 end 8 to pey regullr pension, grttuly, 

CGEIS, ~ COIM'Iutetlon v.tth errearaand 18CWI penal interest 

and other consequentltl bends. 

(Ill) Issue sulttble order or direction by way of mendtmua to the 

respondent no.6to promde the appllctnt under TBOP Scheme 

and pay him erretra v.tth 18CWI pentl interell. 
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(lv) Issue suitable order or direction by way of mandamus directing 

the respondent no.6 to pay pension to the applicant 'Milch has 

been stopped silce 3 montha. 

(v) Issue sul1ble order or direction by way of mandlmus directing 

the respondent nos. !I 1nd 6 to decide the representlilon of the 

appllclnt by reasoned and speaking order \\ttl dellly wlhln 16 

days. 

(VI) 

(VI) • ........ 

2. H11 case, In brief, II that under the relevant ordenlguldellnes he 'Mia 

enllled to the benefl of Time Bound One Promotion (In ahort TBOP) on 

completion of 18 ye1rs of aervlce and to the benetl rl BCR on completion of 

26 years of seiVIce. He alleges though the respondents gtve him the benefl 

of BCR, but cld not ~nt TBOP. Hll second grievance Is that the 

respondents have -..hheld release of final pension , puly and other retlral 

ben ells. 

3. The respondents hiVe come wlh a case that the applicant II being 

paid prOIIitlonat pension and has already been p11id provisional DCRG at 

• disclosed In the SUpplementary Reply. They say that the applicant 'MIS not 

entitled to the benetl ofTBOP on completion of 16 yeara of terv1ce •• he hed 

alreedy been rjven promotion before completion of 16 yeara of terv1ce 

4 I heve heard parties' counsel. The cllllm for IJ"Int of TBOP does not 

appe~r to be well founded as applcant had already been promoted to the 

post of Head POllman (Sortilg). On the date the scheme came into force m 

1983, the applicant 'MIS not In one IJ"Ide for 16 years. He 'MIS given BCR, on 

completing 26 years of service. 

5. There Is no dispute that the appllclnt It entlled to the pensionary 

benefits as are admissible to a retired Government servant. Though, the 

respondents say that they are paying provltlonal pension or have paid 

provltlonal DCRG etc, but lilt never their case that they have relealed the 

pension finally or retlrat benefits. The Tribunal It of the view that the 
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re1p0ndenta should relnae the penllonary benefttt at may be amnlnlble 

under the relevant Rules ftnally 
1 
wlhout any further loss of time as the 

applcant retlr8d long back In July, 2005. 

8 So, this 0 A. Is ftnally dlspoaed of ~h a direction to the rnpandents to 

ensure that theftnal pentlon, final payment of DCRG and other retnl benefttt 

as may be t!inltslble under the relavant rulet ere releated Wlhln 1 period of 

three months frrrn the dlte • cefiltled copy of this order Is produced before 

them. No cotta. \, ~~ c; a1 

VICE CHAIRMAN 


